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O.Ae N0.278 of 1990. S

11.2.91

7. 15.4.9%

Mr. G.A.RDora learmed Counsel for the applicant is
present . Mr, S.C.Bhosh ;Administrative Officer of
Respordent No.2 submits that a move has been made

for transferring this case to the Principal Bench as J
cases involving similar questions are jending before w
that Bench. Mr. Dora says that he has 1o information 1
in this regard. Mr.Gosh on behalf of Respondent No.2
prays for two months time to file the counter. Call

on 15.4.1991 for hearing . Counter must be filed in
the meantime, failing which the matter will be heard

without counter. Stay to continue till then.

, Lo fi—
Vice-Chairman

Memjgéﬁ: 141)

pPerused the copy of the order passdd by the Hon'ble
Chairman on 22.3.91 annexed tc despatch No.284 dated 26,2.9°
of the rrincipal Bench.From the copy of the crder, it appea:
that OA no.?68,278 & 279 of 1990 pending before this Bench
have been transferred tc the Principal Bench for hearing
along with other similar matters.Seénd the records to the
Principal Bench.The stay order already granted tc continue
till the reconé; are put up before the Principal Bench for

its orders. pot]——
\' Vice=Chalrman
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1,2,9901 re_368/01, PP 36351 & #0370/t
|

i Petitioner through counsel Shri A, K, 8Sikri,
| The prayer §n these casses {s fer transfer
of the C,As 1082/8S, 268/90 and 123/80,
pending before the Allghabad Bench, Cutteck |
8ench snd Lucknow Bench, to the Principasl
Bench of the Tribunal, It is stated thst
the similar matters have been filed before
the Principsl Bench, These ere O,As 1510/¢0
end 877/90 (Or, S.,M, Ilyes & Ors Vs, ICAR
and ARS Scientist Forum Vs, UCI & Ors),

Let botice issus to the respondants
in M,Ps 368, 369 and 370/91, returnsble by
15,3,1991, Measnuhila, further proceedings
in the O.As 1062/89, 268/90 snd 123/90,
pending before the Benches at Allshebad, Cutteck

snd Lucknouw shzll remain steyed until further

orders on 15,3,1991, Order DASTI,
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